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of ¢ Minister
no: make any promises to the elec-
torate.,” 1 want to know what his
explanation is for having made these
promises today after the code of con-
ducc has been accepted by all.

" THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN) I wil] give my
ruling. Some pointg of order have
been made. Under Rule 251 of the
Rules of Procedure of thig House a
Statement may be made by a Minister
on g matter of public importance wiih
the consent of tne Chairman but no
questiong shall be asked at the lime
the Statement ig made. Therefore,
whatever may be the morality of .he
thing, the Chair i not here to rule
on that. The Minister is permi ted
to lay the Statement on the Table.

SHRI C. K. JAFFAR SHARIEF: Mr.
Vice-Chairman, I beg to lay on the
Table a S atement (ip English and
Hindi) regarding certain new rail
lines/projects which have been taken
up oh a priority bases. [Placed in
Library, See No. LT-4097/82].
STATEMENT OF BILLS PASSED
DURING (CXXI SESSION OF RAJYA

SABHA

SABHA AND ASSENTED T0O BY
THE PRESIDENT

SHRI HARE KRUSHNA MALLICK
(Orissa): On a point of order . . .

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Just g minute.
There is one more item. Secretary-
General to lay on the Table a State-
ment ,

SECRE’I‘ARY-GENERAL Sir, T beg
to lay on the Table a statement in
English and Hindi showing the Bills
which were passed by both Houseg of
Parliameny during the 121st Session of
the Rajya Sabha and assented to by
the President, [Placed in Library, See
No, LT-4029/82].
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SHRI NARENDRA SINGH (Uttar
Pradesh): What ig the point of order?
There is no point of order in it.
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There is no point of order. You are
jus: saying something. You have to
give a notice for th.is -
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): I heard you with
patience. There is no poing of order.
If you want to give a special no.ice
for special mention, you approach the
Chairman.
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): We will go to
the next subject. I have heard you
with patience. Wha.ever you nhave
said hag gone on record. ¢ you con-
tinue like this, I will have to say that
nothing will go on record. Otherwise.
how am I to conduc the proceedings
of the House?
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